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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

C.A.No, 974/92 : Date of Crder: 30,11,1992,
BETWEEN: |
L;V.N.Murthy : ' : . Appiicant.

AND

1, Uﬁion ¢f India rep, byi-

1, The General Manager(G.M.), S

South Eastern kailway (S.E.kly),
‘Garden Reach, -“alcutta - 700 043,

2. The Chief Personnel Officer(C.P.0.),"
South Eastern Rajlway, :
Garcden keach,
Calcutta - 700 C43.

&= M .
3. The Divisional Personnel Officer (D.P.O.),
S6uth Lastern kailway, Waltair,

Visgkhapatnam ~ 530 (04, : .. Respondents.
Counsel for the Applicant «s Mr.P.,Venkataramana
Sarma
Counsel for the Respondents s Mr.N,K.Devraj
CORAM:

HON'BLE SHKI T.CHANDEASEKHARA REDDY, MEMBER (BUDL.)

—_
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 writ Appeal dated 17,2,1986 the said wWrit Appeal had

. s 2 - %

Order of the Single Member Bench delivered by

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl,).

——

This is an application filed under Sectio

the Zdministrative Tribunals Act to direct the respon

n 19 of

ents

(1) for payment of his arrear bill submitted under letter dated

18,3,1975 for two spells from 1.1,1956 t0 -1,1,1965 and from

20.9.1967 to 10.2.1974 with regard to dual charge allowance to

a sum of fs.41,237-51 ps. as per letter dated 16,8,196
(2) to pay sum of m;SC,OOG/— towards éamages for mene
the applicant due to freguent transfers and reversion
mental pain and agony tnat the applicant and his fami

had suffered due to the said transfers and reversion.,

2, Today we have heard Mr,.P.Venkataramana
Advocate for the applicant and Mr,N/R.Devraj, Standin

for the respondents,

3. This applicant had filed Writ Petition

on the file of the High Court of Andhra Pradesh for jthe first 7

relief in this OA,

applicant herein had preferred .rit Appeal No,612/80

iarma,

g Counsel

The said .irit Petition was dismilssed, The

4 and
Lary loss to
and for

1y members

No, 5451 /79

on the file !

the High Court of Ancdhra Pradesh,

dismissed with a direction to the applicant to seek remedy in a

Qivil Court, But no material is placed before the Tribunal to
show that the appiicant had filed & Civil Suit &s per the

directions of the Hon'ble High Court in the said sirit Appeal

No,612/80, "

4, No doubt, page 23 of the material papers (Annexure-

would go to show that the Principal Subordinate Judge of

Visakhapetnam, had directed the applicant as per hig

1|

dated 23.7.1987 to approach this Tribunal for the redressal of

7 -C MYI————ra

~S per judgement |in the

itbeen

orders
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Coby toi=- ,
1.i The General Manager(G.M.) South Eastern Railway(S}E.
' Railway), Garden Reach, Union of India, Calcutta-043,
'2;5 The Chief Personnel Officer (C.P.0O.)., S.E.Railways,
i Garden Reach, Calcutta=-043.
3, . The Divisional Personnel Officer( D.P.0.), S.E.Railways,
1 Waltair, Visakhapatnam=004. .
: . .
4, One copy to Sri. P.Venkataramana, advocate, 3-4-885/A/1,
- University road, Barkatpura, Hyd, :
54 One copy to Sri; N.R.,Devaraj, Sr. CGSC, CAT, Hyd.
6{ One spare copy.:
RSm/-
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his grievances, Eventhough the éaid order of the subordinate

Judge of Visakhapatnam is dated‘2-3.7.. 1987, the applicent had not ik

approached this Trlbunql within a reasonable time from 23;7;1987
This CA is filed on 31,12,1991, as seen the,app;lcant had

approached Ehis Tribunal after more than 4 years from|the date

i
of the orders of the Subordinzte Judge, VlSakhapatnu%l, vie see ‘

any amount of" laches on the part'of the applicant, So, in view

L

of the said laches on’ the part of the applicant this A is

liable to be rejected., So, the applicant is not entitled in

this case to any of the reliefs as prayed for by him,

5, . We see one more hurdle to admit this A The appli=-
cant has approsched the Supreme Court of India in W.P.No,1084/9C

on the file of the Supreme Jourt of India under article 32 of

Constitution of India for the very same reliefs he has prayed for

in this OA, The Hon'ble Supreme Court of India as per] orders

L
dated 13,12,1990 has dismissed the said W.P. &t the a@m1551on stagm
S0, in view of the dismissal of the said «.P., 1t_1s not open i
for this Tribunal to entertain this O0A for the very some reliefs I

the applicant hes prayed for in the said ~rit Petition No 1084/9C T
‘ ‘ I
before the Supreme ourt of Indiiras this 0,A. 1is hit]by the L.
I*
|

principles of constructive resjudicata, USo, on this ground also
this OA is liable to be rejected, So, @s this OA is éot a fit r
one to be adjudicated, this OA is rejected under the pfovisions of

$(3) of the Administrative Td bunals Act, leavihg thelpartiers -

' to bear thelir own costs.

T Ck&%&an&\""\"“le & .

(T .CHANDRASEKHAR A REDDY )
Merber (Judl.)

Dated s 30th November, 1992

(DiCtatedin'Open Court)
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NTR; i
IN THE CENTRAL ADMINISTRATIVE TP_{I AT
HYDERABALD BENCHs: AT HYDERABALD

THE HON'BLE MR V.C.
AND

THE HON'BLE MR.R,BALASUBRAMANIAN:M(A)
AN

THE HON'BLE MK.T,CHANDRASEKHAR REDIY:M{J)

D
THE HON'BLE MR.C.;lj ROY 3 MEMBEK{ JULL)

1

Dated: ’-%0 /-’-i/i 99é

-ORDER/ JUDGMENT s

RoA./ Cuobn /M.b,NO.,
. ) -
0.A.No, C} 7 é/? Z‘""?'

T.ANo. (WP N )

Admitted and Interim Directions issued -

Allowed -

Disposed ~ of with directions
T snfis sed . ~ ]
Dismissed as with drawn
Dismissed £6r default
M.A.Ordere&/Rejected
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